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adequate laws to protect the wildlife but
actual implementation of these laws is
weak; and

(c) if so, the steps being taken in this
regard?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI RAJESH PILOT): (a)
No, Sir. However, sporadic cases of
illegal trade in wildlife are detected from
time to time and are dealt with under
law.

(b) and (c) Although implementation
of wildlife laws is being done in the forest
areas and national parks and sanctuaries
with  limited staff, the control is
inadequate to deal with the problem of
illegal trade in market places and transit
points. To overcome this weakness the
following steps have been taken:

(1) This Ministry has set up a

National coordination
Committee consisting of
representatives ~ of  all  major
enforcement  organisations  such
as: Customs, Revenue,
Intelligence, CBI, Police, BSF,

ITBI, RPF and foreign Post

Office, Traffic India and
Wildlife  authorities to enable
effective inter departmental
cooperation and coordination

to deal with the problem of
illegal trade in wildlife and
wildlife products,
(i)  Training programmes  on
enforcement and implementation of

wildlife and
other related laws and
international conventions have

been organised for all the

enforcement agencies in
February and November, 1995.
(i) Raids are carried out by the
wildlife authorities in

cooperation with other
enforcement agencies if
necessary, whenever information of
illegal trading in

wildlife is received.
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(iv) India is a signatory to the
Convention on International
Trade in Endangered Species
of Wild Fauna and Flora
(CITES) under

which
international trade in

endangered species and  their
parts and derivatives is strictly
regulated,

(v) Rewards are given to informers
for gathering intelligence
regarding illegal trade and

smuggling of wildlife products.

(vi) A committee set up by this
Ministry to look into issues
related to illegal trade in
wildlife and wildlife products
has  recommended  specific
measures to deal with this
problem and these are being
followed up with the States for
implementation.

(vii) Regional and sub-regional
of fices of wildlife Preservation
have been set-up mainly at the
major export centres of the
country to prevent illegal trade
and smuggling of wildlife
products.
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References of Kashmir and Farakka
made by Pakistan and Bangladesh in
UN

330. SHRI RAHASBIHARI BARIK:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government are aware of
Pakistan and Bangladesh Prime Ministers
repeated references on Kashmir and
Farakka issues in their speeches in the
United Nations Golden Jubilee
Commemorative Session;

(b) if so, the reaction of Government
thereto;

(c) the steps taken to take up the
matter with the Governments of Pakistan
and Bangladesh so that these issues are
not raised by them again; and

(d) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R.L. BHATIA)-.(a) Yes, Sir.

(b) to (d) Government are committed
to the resolution of all Indo-Pakistan
issues through direct bilateral discussions
as envisaged in the Simla Agreement.
Government have repeatedly conveyed to
Pakistan their desire to resume bilateral
discussions without pre-conditions.

Government believes that the Farakka
issue is a matter for bilateral discussions
and will be appropriately discussed with
Bangladesh during bilateral talks.



